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Alfidavit 1o be Fuenished by the canuidate alongwith Nemination Paper

a
- Before the Retvining Officer
For eleetom theenvensoneee. ofname of the House,
From...e2.,..BARAR) .. ......Coastituency(Name of fae Canstiticn
'E".h'."' . . e Lbsmition, (Chradiom att et orfudl of, LAT"E.“A“‘-”"LMH s
T, taand Tola, P - T ! Uit - s Bazae Tk kA THHAR
el 54, o oyears resideny of, i Miehnea M. PM n&mion ulfpﬂsu?ﬂjmmn \.u‘iziixlul-: ah aiis ulbake

Election, do hereby solemnly affiem and state on oath as under:-
(slrike out whichever is not spplicable)

(1) 1.am & candidate set up by~ TR e of the political party ) / am contesting d i
Independent candidarc.
(1) Details of PAN and status of filing of Income tax return :
SN, | Names B ~ [ Permanent | The financial year for | Totl income
Account Mumber | which the last shown In [ncome
[(PANY Ineome-tax return has | Tax Retum [ in
— = o been filed | Rupeesy
1, Sell » ﬁ[EMmum‘[nﬂ,} BSTPL 4386 D -ﬁ.r, 2eea—1o [P L T |
__&E_a.nwmwum; Al Fug 383l ' fr. l1B440-00 |
5 Spouse- Lasws eyt Aaepo 284 W Fiv2een-lo Rr. 1955F0. 00 i
3. Dependent | kumal Priyadacshs  |Aficpp 9236 P | F/yaees-1o Re. 164-5%0.00
. Dependent 2 Myinal fridadasall. | Bowpp 422 ™ -4 -
E Dependent 3, Rahul frigadarahi - = s

{3} The following cuse(s) is/ are pending against me in which cognizance has been taken by the court:-

'i 5l | Offence Description 3
| Mo . = . S
{{a) | The details of cases where the court has taken
eognizance, Sections of the Act and deserption ML |
of the offence for which cognizance taken ;
| {b) | Name of the coun, Case No, and Dete of onder il = |
| taking cognizance l
[(e} | Dretails of Appeal (<) / Application(s) for revision it : -
I (ifany) filed against the above crder(s) - l
4. Cases in which | have been convicted by a coart of luw(other those referved 1o in Form 26):
flal The details of cases, Sections of the : i £
{ Act and description of the offence for
i which convicted : ' MEL |
NG, VSIS SN dim, N o
| {h) | Mame of the Courtis), Case Mo, and |
i | piL
1

I_Dam[s! of arder(s) .

e i ——— = — — . —
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(A That | give beiern below the detuils of o e assets (movable and amovable el of mysel.

s spouse and all dependents:

A Details of movable assets :
L BESLGSSSS

(Mg .

gl

I, Assets in joint name indicating the extent of joint ownership will also have to be given

2 In case of de
Marme of Ba

companies and as per books in case of non- [isted companies should be piven
t. Dependent’, here ineans 4 person, substantially dependent on the income of the candidate,
5, Details: including amounr is 1o be given separately in respect of each investmaent)

igTnvestment, the details including Serial Number, Amount, Date of Depasit, the Scheme.
Institulion and Aranch are w be given

1. Value of Bonds/Shone/Debentures-us per the current market value in Stock Exchange in respect !

lizhesd

'S [ Description -« B T Spouse ndent-1 | Dependent-2 | Dependent-3 |
| me. | s - = tf:mnqi MM-.# Mrvinal fiyadasll Rakad fayadmtd |
it | Cashi Camd ch, Dinp) {52300 00
r” | e m_lbanm“"::‘h;; ’ihbu s |MEs13050a/an [RE. 20Doce.aw - __:, =
| (i | Details oMDeis nBuk - Estes e L P T 7T ]|
sccounts  (FDRs, Term Deposits |t UBGLB, 8 (5, Bramue 5B | SRIDEME
, and all other types of Deposits :ﬂ;‘m';"m:: Baraw k22363 | gk ﬁ Letp, R8540, | M L bogl
: including saving accounts), |58, Ineraathan 4oags ﬁqw’ﬂﬁﬂﬂ / i
| Deposits with Financial Mo Bl 1 RD e t
{ | Institutions, Non Banking Mg Bla, w Theiq, | |
Financial Companies and Yo sy @ . |
|| Cooperative sacieties and the ke ',
. amount in each such deposit =
(i) | Details of investment in Bonds,
Debentures/shares and units in _ — — .
companies/Mutual Funds and N I
| others and the amount, — - - ~ o
{iv} | Detnils of investment in NSS, - Peliny w5283 ), Paliey e, i Mo, 5240 | Palis e S2dsestl fllioyg . s24500
Postal Savings, Insurance Policies h:...;'_lm t}u‘i:f::‘b ?ﬂ'-'lm “i':?l‘«“u;;'.‘ 113{.'.‘““ |
and investment in any Financial i 1-3:;: A Paam, [fPaddbyme) | (faid bymad | A 12420, 00
| l Instrument in Post office or % rtoyme. sa0 ]| Lfaid Hm}|
|| Insyrance Company and the (fudbamey | as O s [, . )
|| amouni Ll'n-'lnd ] o) ' B
(v | Personal loans/advance givento | J:.Mh ! \
| Ay person or entity including Zaquay BETssmas] i
ﬁfTI'l. cnmpwr Trust elc. and 23031 Rl Basassi = - i —_
| ! other receivables from debiors J"“'E-,'.-.—:;'ﬂ!! | I .
| ( and the amount, o o _ l SR R
(v) | Motor Vehiches/Aircrafis! B ot v 1-Bafei fulsar _ ‘
I Y achts/Ships (details of Make, [ g %315;' &"-::3 | -
| | Registration No. ete, Year of fros3casal { . tFooe.w| i i
| Purchase ‘and nrnounl.] o ) I PRI
Uiviti| Jewelry, bullion and valuable "méz‘“ s i . %&mm
thing {give details of weight and | “ ity mw e ey m’ ﬁrﬁ‘d.? 'ﬂEﬁw
value) L ¥ A Wy ' ¥ '__ ¥ R g £ P
: R R S
2



v ] Ay other assets such :s vala of | T - ¥ __"]__ = B |
| { Zlaimsfinterest ﬂ.u -ﬁ ey ___|1___ S e B i
lin, | Caross s Total value ..W.;_ il
| | ;q, ._.,_ ) T.ml 3 | lo9g BB _J 2BoSiB.po | SS04 O 4"'“ Neoeo |
sets:
I_Nv: 1. Fmpt:m:.'s in 3mm ownership indicating the extent of joint ownership will also have 1o be indicat «d
3 . Each land or building or apartment should be mentioned separately in this formatl.)
S, | Deseription - I Self Spouse | Dependent-1 j Dependent-2 | u-:penilﬁl.fi |
PR A
No B 2 wﬂ:’fﬂ "'5"':,1"' FRYAPALLY |fh__yuﬁ#lﬂ l
M r!ﬁuﬂum{u '
| Location(s) " . _ e | ==l
| _Survey number(s) b ¥ fo— _-|
::::;;Taml measurement in l%r-* 5 B _ o ] —_
E.
T T 0 5 L :
| ‘Whether inherited property %‘,l&h |
{ Yes or NO) gl - = o o
i
Date of purchase in case of self .y vy o lgfb - = s
acquired property e rrd - L
Cust of Land (in case of
purchase)at the time of - = - — =
| purchase
Any Investment on the land by
way of development, - = = == =
| construction ete,
| Approximate Current market e % i . _1
isg i == =
i) s T Tl |
i #MW - - =1 |
TR
Area ( Total measufement in e e = 1. 14 decimal - |
. . MIELL o 9 dagimali iy = —
Whether inherited property o] 1 : M . Hp =,
(Yes or NO) B : =
Dmofpumhauinmnfmf““"ﬂ‘éﬂ“ . I IES- 9 o o
acquired property Ml ek -
Cost of Land (in case of WL (), ma, tansnase FE &l
purchase) at the time of g e e = - 49200/
purchase (-
Any Investment on the land by
way of development, = —_ s = - i |
construction ete. T ]
| Approximate Current mnrk:et i B Y Sk |. }seeel —_ —_
| value W 55 uame - / -}
hiii] erci MU 1B ling s Lamd \
; | (including apartments) 2 iﬂ s Lo
i -Location(s) T

~Survey number(s)

o

| Built up Area (Total
| measurement insq. i)

1500 597, £1.




W kiher inheried property B I B i &
A ) e Yeu A ! B _L oy =11
| 3w of purchase in case of werf | 3 = [ - | = I
I _"I"‘I;‘f.'l rln'!n['hil"lfl-_ - - ! { R o : !
f t'w_u_l'pmpcl‘l_',_n:in case of T T g
P rehasey mothe time of — - - | — | ===
pehase : - '
Ay Tnvestment on the n i i |
mrperty by way of — = - i = | -
r_d;vm-,iiu[:mw:n'c. consiruction elc, — | |
i M pproximale Current market ue Fieasaalithy.) Lt l e L
T it o) IS R NN
(iv) | Residential Buildings (iocluding [ & o .1 . -.
I apartments, ) E:.T Sad t""’ S = e | -
-Location{s) o 1ola e
Survey number(s) u?"f _
' Aurea (Total measurement in 2 eabbg 2 Raerl . — J
| 50, ﬂ.} - - s - 1 = o
| Built up Area (Total sﬁrﬁﬂﬁ - =
I _@:wmmm;n sq. fi.) 2hdF, P S0 £ e N !
Whether inherited property '
i Drate of purchase in case of self Mo4.ok o _ |
| | Acquired property = ==
! Cost of property {in case of
| purchase) at the time of - - — = o
. | purchase )
Any Investment on the land by~ | e
way of development, e 1o snone/ 3 - o =il
! construction ete.
: Approximate Current market U . \bsecesl et — - e
L value : : A ) —
{ (v} | Others (such as interest in il "M"uh. e ==
|"E T Iﬂ: rket ¥ -Hn“ ‘m.,,,y‘m;_
| (¥} | Total of Current Ma - . e —
I Yalue of (i) to(v) above it i RiL3E S
TR MWUE 14os, i

FRFEee/-)

16) I give herein below the details of labilithes! dues to publie financial institutions und government :-
{Note: Please give separate details of name of Bank s Institution, entity or individual and amount for each item)

I's. __'flu:riptign Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 i
| Mk =
s |
(0 TLnnu or dues to Bank/Financial !
1 ip : !
‘Mame of Bank or Fl E%i;{?—-‘ur’j o B e
Amount outstanding it i
Mamre of loan = Houring Leary o !
- | Loan or dues to any
| individuals! Entity other than . |
| mentioned in (i) above, Eﬁﬂ:&% T el = , |
| Name(sy = - - 8 )
Amount dutstanding T —
Mature of fahin i = G Leam - |
4




= i

| Ay oliher liability

' (rand total of liabilities

(i)

lEigoee o

Dlues o departments dealing
with gavernment | .
accopimodation e

|
I
| e s ;
|

Dlues to departments dealing
with supply of water

Dues to departments dealing | ) -
with supply of electricity -

Dues to departments dealing . o 1
with supply of - =
telephones/mobiles

Dues to departments dealing
with government transpart =
Cincluding aircrafis and
_helicopters)

[ncome Tax Dues

Municipal 7Property Tax Dues

Sales Tax Dues =5

Any other dues

Grand total of all Govt. dues

(7} Details of profession or occupation:
& Self. . M-lL-A
b. Spouse Praginess
(8) My educational qualification is as under: ™. A. L.L.B
(Give details of highest School / University education with full form of the cedtificate/ diploma/ degree course)
(Mame of the School College/ University and the year iy which the course was completed. )
M.A - Palia uﬁuw-'f-r Prmst e g 1973
LLA . Lo toliyge Pab2 pomdy wlpu oo 1pae

ABSTRACT OF THE DETAILS GIVEN IN (1) TO (3) ABOVE:

9)-
1. | Mame of the candidate

ShSprt /K. Bobbkead flonda s

Vi Mebaes Chad o, Wi A Tl

2. | Full postal address P Ty Ph. Burnd |, Bk = MATILHNA,

3. | Number and Name of the constituency and

BE Marae { i)
|| stats N o S e
3. | Name of the Political party which set up the R.se
| candidate (otherwisc write ‘Independent’) B SR
4. | (a) Mumber of cases in which conviction order il

passed {other than those referred to in Form 26)




—
i

| 1 Tiaal nurnber ul'i-‘-.llldirlrﬂ s where the |
i emirs {8} have takes cognizane

i i'h'nr-' ol ' 1 Veu Farwliieh inst 1 Taoe] B sl |
S e Y Ingoame Tax Return filed ;
| ot BLEE TN T wi T Aalh EF, (AET80/— i
GICandtse £3E00, AELSIRET 18 oo .L.u;q o

_ | (b} Sponse: lamldus ATELD 2862 H 2ee5-tn byanto-il | Es. 135590/ '
ﬁlmﬂwﬂm W! —:-u’",_n K] e, thate A :
[} i ; ‘Asscts and Liabilities in rupées = |
| escription t«:- Spouse | Dependent-l| Dependent-ll | Dependent 1] |
i A Moveable | *"'EE" ' 1
e Assel (Total value} m’-m:,f_ w918/l | 3594/ ] 4o0).e0 |
It Tmmuovable B | AR T 1

| Asset i ‘:.['\f gﬂ./ I, |

(i) | Purchase Pricc and ) :ll.iiqql_ S
Development Cost of  |Muf  —

Immoveble Propeny [ Fowus) - -
(Total Value) Zistecef;
[iE) ami;m Current :I:Fﬁiswi- ‘I
ce of % A
Assel (Total Value) " Jéﬁ'r 1840%0. 0o = Ex
T Liabilities |
{i} Government = 7
dues (Total) = = — .

(ii) Loans from Bank, ]
Financial Institutions and | b1%oee /.
others (Total)
B. | Highest educationsl qualification: ™ & , LL &
MoA. Pl e ptrsidy
LL By - Pubein ket C8lge crodhr Tliis tanivacsidy
{Give details of School / University education with full form of the certificate/ diploma/ degroe
course) {Mame of the School /College/ Unlversity and the year in which the course was completed. )

VERIFICATION

I, the: deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the

hlw of my knowledge and belicf, no pant of it is false and nothing material has been concealed there from. | further
cclare that ;

{a} there is no cage of conviction or pending case against me other than those mentioned in items 3 and 4 above;

ih L my spouse, or m}f'dﬂmrldﬂlﬂ‘i do not have uny asset or liobility, other than those mentioned in items 5 and &
alsive.

L
Verifiodato.. JATMA . histhe,. .30 _.day of... A




Note: T Affidavit sanuld be Fled latest by 3.00 ¥'M an the last date of fi ﬁng nominations.
= Affidavit suould be sworn before an Cath Commissioner or Mugistrate of the First Class or before & Py
Publiz.

- All columns should be filled up and 1o column 1o be left blank. TFihere s no infocmation e furnish noiespod off
any item, either “Nil" or “Not a.aplicable”, a« the case may be, should be mentioned

- The affidavit should be either tvped or written legibly and neathy

fad
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